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CR0 E R 

A.K..Chatteriee, IC 

Heard the counsel for the petitioner. 04 was Piled 

on 2.2.97 	 recovery of certain amount 

from the petitioner. OR was ordered to be listed for admissiDn hearing 

on 12,3,i7. When the matter came up an 12,3,97 the counsel for the 

petitioner usa not present nor abybady appeared on behalf of the. 

respondents. In such circumstance there was ncthing bef.re us to show 

that the petitioner hasarved the 'apolication upon the respondents. 

Ah interim order passed on 26.2.97 was,yacated. 

2, 	 The present J'hA was riled for recalling the. orde 

dated 12.3.97. The counsel for the petitioner states that on 12.3.97 

he could not appear before this Tribunal because of certain personal 

problem andhe- has satisfied that copy of the OR 	rve&-an the IL 

ren-t--en 	 by ragistered. past, In such 
frL 

circumstance we are satisfied that there was sufficient cause 4W nan- 
4J 

appearance rtwtthe counsel for the petitioner on 12,3.97 and that 
service was duly affected in carfOlteance with the order dated 26,2,97. 
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We therefore recall the order dated 12.3.97 by whiCh the interim 

order was vacated. However, we direct that the 04 be listed for 

hearing regarding admission an 7.5.97 and net on 17.7.97 as ordered 

on 12,397 Interim order to continue till next data. The respondents 

may filer eply at least a week before the date fixed. Order passed 

this dy as well as the order dated 12.3.9.7 shall be communicated 

to the respondents. M4 is there Pore disposed or • 
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